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-damage to crop due to natura] cala-
mities.
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Panel of Auditors for Nationalised
Banks

2925. SHRI R. K. MHAIL.GI: Will
the Minister of FINANCE be pleased
‘to state:

(a) how many applications have
been received in the office of De-
puty Comptroller and Auditor Gene-
ral of India, New Delhj during period
from 1st January, 1977 to 31st De-
<ember, 1979 from the firmg request-
ing to enrol them for the panel of
Auditors for nationalised banks; and

(b) what decision have been taken
in regarj to euch of these applica-
tions?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHA] BAROT): (a) Accord-
ing to the information available, 680
applications from firms of Chartered
Accountantg were received in Comp-
troller and Auditor General’s office
during the year 1977. Information in
respect of the period from 1-1-78 to
31-12-1979 is being collecteq and will
be laid on the Table of the House as
soon as possible.

(b) The C.&A.G. forwarded these
names received during 1977 to the
Banking Division of the Ministry of
Finance in two batches, viz, in March,
1977 and May, 1978. These were in
turn forwardeq by the Banking Divi-
sion to the Reserve Bank of India for
being considering for appointement as
Auditors in Public Sector Banks. In-
formation in respect of the period
from 1-1-78 to 31-12-1979 is being
collected and will be laid on the Table
of the House as soon as possible.

Alleged Contravention of Central
Excise Rules by Lal Imli Mills of
Kanpur

2926, SHRI DAYA RAM SHAKYA:

Will the Minister of FINANCE be
pleased to state:

(a) what are the particulars of the
contravention of the provisions of
Central Excige and Salt Act and
Rules, 1944, by the Lal Imli Mills of
Kanpur during the years 1976, 1977
and 1978;

(b) what are findings in the De-
partmental Adjudications of above
cases; and what are the stages of
the cases;

(c) what steps have been taken to
impose other punishments and what
are the stageg of the cases; and

(d) whether Government wil] lay
on the Table of the House full facts
and circumstancecs of the matter in
issue?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI

MAGANBHAI BAROT): (a) tq (d).

The particulars of contraventian of
the provisions of Central Excises and
Salt Act, 1944 and the Rules made
thereunder, by the Lal Im]; Mills.
Kanpur, during the years 1976, 1977

Written Answers 58

and 1978, with the details of decision
in adjudication and the stage of pen-
dency of undecided cases are indicat-
ed in the Statement. No steps for im-

posing any other penalty have been
initiated by the Central Excise De-
partment.

Statement

e

S1. Particulars of the contravention of
No. Provisions of Cential Excises and Salt Act,

1944 & Rules made thereunder

(1) (2)

Findings on the Dcpartmental adjudica=-
tion and the stage of the case
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(3)

1. Excceded weekly quota-Rules 224(3), 224(4),

224(s), 210 & 173G

2. Offence-cancellation of gate passes Rule

173/-G(1)

S S G - —

176

Dccided by A. C.—Alleged charges found
correct. Imposed personal  panalty
Rs. 50/-.

Decided by A. C.—Alleged charges found
correct, Imposed personal  penalty
Rs. 50/-. A.C.s order set side by
Appellate Collector & consequential
relief allowed.

3. Offonce-Over-drawal in P.LL A. Rules 173G~ Decicled by A C.—Alleged charges found

(1) and 9(1)

4. Offence-Wrong maintenance of PLA.-
Rules 173G , 173F, 173Q

co 1ect. Inposed rersoral jeraity I,
250/-. Appeal 1ejected by Appellate
Collector. Revision also rejccted.

Decided by A. C.—Alleged charges found
cortect. Imposed pcrsonal  penalty
Rs. 250/-. Appcal allowed & A.C.'s
order quashed by Appellate Collcctor.

5. Offence-Mistakes in PT A Rules 173F,;173G Decided by  A.C—-Alleged chaiges found

6. Offence-Removal of goods without proper
gate pass/C.L./[PLA-Rulesg(1) 52A & 173

7. Offence-over-drawal in PLA-Rules 173F

and 173G

correct. Imposed peisoral genalty
Rs. 250-. Appeal allowed & A. C.;s
order quashed by Apgellate Ccllector.

Case is pending adjudication with the
Collector.

Decided by Supdt. (Tech)-Allcged charges
found correct. Imposed personal pcna%ty

Rs. 25/-.

8. Offence-over-drawal in PLA -Rules 173G(i) Decided by A.C.—Alleged charges foun d co-

9(1)

rrect. Imposed personal penalty Rs. 2 ?o [~
Appeal  rejected by the Appellate
Collector.
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(1) (2) (s)
1977
1. Seizure-Rule 174 Decided by A.C.—Alleged charges fourd

correct. Imposed penalty Rs. 2000/-.

2. Offence-Clearance of goods without pay- Case is pending adjudication with the
ment of duty—Rules g(1), 52A, 173B, 173C Collector.

3. Offence-Clearance without approval of Decided by Supdt. (T) . Alleged charges

C. L.-Rules 173B read with Rule 173Q. il't{:nd correct. Imposed personal penalty
4. Do Do
5° Do Do.
6. Do Do
o Do Do,
8- Do Do
9. Do Do
10, Lo Do
5 Do Do
12. Do Do
13. Do Do
14. Do Do.
15. Do Do
16. Do Do
1. Do Do
18, Do Do
19. Do Do
20, Do Do
a1. Do Do
22, Do Lo
23, Do Do
24. Do Do
25, Do Do
a6, Do Do
27, Do Do
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(v} (2)

(3)
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1970

1. Offence-Wrong maintenance of records—con- Case decided by Supdt. (Tech) Alleged

travention of Rules g(1), 173G

2, Do

g  Offence-Clearance o” knitted woollen

shawls without paym-nt of dutv co tra-

charges fourd correct. Impotea jeric-
nal penalty Rs. 500/-.

Case decided by Supdt. (Tech). Alleged
charges found/correct. Imposed personal
penalty Rs. 100/-.

Case is pending adjudication with the Collec-
tor.

ve tiun o Rules g(1), 524, 173B, and 173C.

4. OT-ce-Clearance of knitted woollen shawls Case is pending ad judication with the Collec-

without payment of duty-contravention

Rules 9(1), 52A, 173B, 173C.
5. Do

tor,

Do

Removal of Disorimination between
Male anl Female Empoyees of
Al and LA

2927, PROF. MADHU DANDA-
VATE: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) whether following the exam-
ple of some of the air serviceg in
foreign countries is it proposed to
remove the discrimination between
male and female members of the
staff on the Air India and Indian
Airlines flights regarding their con-
ditiong of service; and

(b) if so, by what time this discri-
mination is sought to be removed?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI CHANDULAL
CHANDRAKAR): (a) and (b), The
matter is sub-judice, as some of the
Air hostesseg of Indian Airlines have
filed a writ petition on 6th May, 1980
before the Supreme Court questioning
the validity of the Service Regulations
governing their retirement from ser-
vice. Hence no commentg can be
offered at this stage.

Ratio of Income from Direct and
Indirect Taxes

2928. PROF. NARAIN CHAND PA-
RASHAR: Will the Minister of
FINANCE be pleased to state:

(a) the ratio of the income o the
State Exchequer from direct taxes
as compared 10 the indirect taxes
during the last 3 years—1977.78,
1978-79 and 1979-80;

(b) whether gsteps woulq be taken
to improve this ratio go ag to lessen
the burden on the masgeg on account
of indirect taxes; and

(c) the pature of the steps propos-
ed to be taken?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
MAGANBHAI BAROT): (a) Percent-
age qf direct and indirect tax revenue
(including States’ share)

1977-78  1978-79 1979-80
Direct
Taxes 27 16 24° 02 23° 94
Indirect
Taxes 72+ 84 7598 76 ob

—





